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UUrflsll_ Cutollllll Dul,. 

MU. Shri Yasbpa! sm.h: Will the 
Minister ot Flnanr.e be pleased to 

"tate: 

I a) whether it is a ract that nearly 
Rs. 1.5 crores as arrears of customs 
Iluly are lying unrealised in the 
<.,<mtry on the 30th June, 1965; and 

(b) if so, the steps taken by Gov-
l'rnmC'nt to re-slis(' the same? 

The Minister of FinaDce (SIlrl 
Sachlndra Cbaudhurl): (a) Accord-
ing to Government's information the 
;Jl'rears of customs duty Iyina un~ 

realised as on 30th June, 1965 amount 
to Rs. 84 lakhs only (Approx.). 

(b) After issue of demand notices, 
the parties are being regularly re-
minded to pay the duty and on their 
lailure to pay the duty, following 
"ctian is being taken depending on 
t.he merits of each case: 

( i I Any money owing to the party 
by the Customs Department 
is deducted for being adjusted 
against the outstanding 
demand. 

( Ii) Detention and sale of goud. 
under the control of the Cus-
toms Department is being 
resorted to, if the owner of 
the goods does not pay the 
duty. 

(iii) Where the measures mention-
ed at (i) and (ii) do not prove 
fruitful, certitlcates specifying 
the amounts due from the 
party concerned are sent to 
the Collector of the district 
in which the party owns any 
property or resides or carries 
on business and the said Col-
lector on receipt of such certi-
ficates proceeds to recover 
the specitled amount a. if it 
were an arrear of land 
revenue, 

In some baggage cases: the nearest 
Central Excise/Customs omcers Bre 
instructed to contact the parties con-
cerned to expedite recovery, 

ItrlsJma-GOdavarl Watel's m.pate 
5415. 8hrl YUIlpal 8i11P: 

8hri Itolla Veakalah: 
8hrl M. N. 8 ...... ,.: 
8hrl luhwanl Melda: 

W ill the Miniater of IrrjptiDD and 
Po_r be piease<i to state: 

(a) whether Government of I/Iaba-
r"shtra have requested that a Tri-
bunal be set up to resolve the Krishna-
Godavari dispute; 

( b) if so, the reaction of Govern-
ment thereto; and 

(c) the action taken in the matter! 
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TIle MiDlster of Irriptlon and 
Power (Shr! Fakhrnddin Ahmed): 
(a) to (c). Yes. The request was 
made in 1963. Government believes 
th,t river dis put os should be settled 
as far as possible through negotia-
tions. Discussions with the Chief 
Ministers of the concerned States 
were held and further meetings are 
being held to settle the matter by 
al(reement of the States concerned. 

Durgapur Barra,e 

5416. Shri Sabodh HaDBda: 
Shrl S. C. Samanta: 
Shrl Bharwat na Asad: 
Shri P. C. Bor~: 
Shri M. L. Dwtvedl: 

Will the Minister of Jrrl,ation and 
Power be pleased to state: 

(a) whether the transfer ot owner-
ship of Durgapur Barrage and lrri· 
,-~ation canal has been completed; and 

( b) if not, the reason therefor? 

The MID .... r of Jrription and 
Power (Shri Fakhruddln Ahmed): (e) 
Not yet. 

(b) The matter is still under con-
sideration as a part of the proposed 
reorganiaation of the DVe on a func-
tional basis. 

Durrapnr Nav!rat ..... 1 Caul 

5411. 8hrl 8abodh Balllda: 
8hri S. C. 8amuda: 
8hri Bhapat na Aud: 
Shri P. C. Bor~: 
Shri M. L. Dwlved.l: 

Will the Minister of Irrir.tion 
.... "'er be pleaoed to &tate: 

(a) whether the Durgapur Navira-
tiona I Canal is being rUn depart-
mentaUy or has been leased out: 

(b) the profit and los. account of 
this canal: and 

(c) whether the trial nm il over 
now! 

The Minister of Irriration and 
Power (Shr! Fakhrnddln Ahmed): (a> 
to (e). The Durgapur Navigational 
Conal is being operated by Me_8. 
Hindustan Shipping Co. Ltd. on lease 
terms since 27th October, 1965. Since 
1 his arrangcrllcnt has been undertaken 
recently. no financial account of the 
operation has yet been taken. The 
total capital expenditure on Naviga-
tion up to the .'nd 01 November. 19~ 
is Rs. 527 lakhs approximately. There 
h&ve, however, been no revenue 
receipts. The trial run preceded the 
!('asp arrangement. 
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